IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD \

0.A.NO. 512 of 1987 Date of Order: 16-10-198¢
B.Nirmala Devi : +. Applicant
and

Superintendent of Post Offices,

ARt Imd Abhara «. Respondents

For Applicant: Mr,Sudhakar Reddy for Mr.N.Parameswara
Reddy.,

ror Respondents: Mr.Ashok Kumar, SC for Postal
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HON'BLE SHRI B:N . JAYASTMHA :hVICE CHATRMAN .1 i.n
HON'BLE SHRI D.SURYA RAO: MEMBER(JUDICIAL)
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(Judgment of the bench delivered by Shri D.3urya Rao,
T Member (Judl.)
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i, . The applicant herein seeks to quesﬁion the

order dated "39-7-1986 issﬁed by the Ist respondent appointing
the 2nd respondent as Extra Departméntal Branéh Post Master

of Gurajala branch, Cuddapah District. SHe also seeks to
guestion the order dated 14-7-1987 passed by the 4th

respondent rejecting her appeal against the order of the

lst respondent dated 29-7-1986.

2. The applicant states that she was originally
appointed on 4-6-1985 as Extra Departmental Post Master,

Gurajala branch office. On 19«2-1986, the Ist respondent

¢
issued notice calling applications from the eligible candidates

N o :
for the post of EDBPM Gurajala, The applicant and the 2nd
respondent were among those who anplied for the said post.,

While the applicant was on leave, the 3rd resnondent directed
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the acting incharge of the Post Officex, to hand-over
the charge of the material ﬁo the 2nd respondént.. The
applicant ¢hereupon made a representation beforé the
4th reSPOnQent. The 4th fespondent in his letter

ot .

dated 14-7-1387 informedLFhat the selection was throughly

reviewed by the Ist respondent and there was nothing
- . L TP S Ml mamm T 3 A

contends that her initial appointment on 4-6-1985 was

a regular appointment, that the action of the Ist and
3rd respondents iﬁ appointing the an-respondent as
Extra Departméntal Post Méster,'Gurjala branch office,
is arbitrary and contrary to law énd that she is

fully we qualified to hold the said post and should
havé beén given the appointment., One of the reasons
given is previously her father also worked 55 Branch
Post Master and that he was aékéd toc resign and assured
that another member of his family would be given the

appointment in view of his having resigned.

3. on behalf of the respondents 1,3 and 4,
a-counterlhas been filed denyincg that any promise was
held out to her father that the applicant would be
appointed in his place if he resign. It is étated that
no such promise was held as the post of EDPM is not

© T e -
hereditary. So far as 2nd respon@enﬁqis concerned, it is
stated the applicant and others had applieﬁ ané that the
2nd respondent who fulfilled alll£ﬁe esdential conditions

was selected as the Branch Postmaster. It is stated that

the applicant was not selected since she had no adequate

means of livelihood which is one of the essential conditions

for employment, After selection of the 2nd respondent,

3ré respondent was directed to effect transfer of charge
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The Superlntendent of post oFFlcas, Proddatur

Brad Coodd o — ot ™~

pldéﬁkggraml Reddy (EDBPM), GuraJala Simhadripuram
Mandalam, Cuddapah Dist.

Ingpector of post offices,lpulivendla Sub Division '
Pulluendla, Cuddapsh Dlst

The Director of Postal serulces, A,P,.Southern Region,
Kurnool-5, '

One copy to Mr.N,Perameswara Reddy, Advocate,
51, Mehdipatnam, Hyderabad-500 028.

Cne copy to Mr., N.,R.,Devaraj, SC for qalluays, CAT Hyderabad.

One spare copy.
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to the Znd respondent sinée the applicant was on leave
and herkx brother was working as_substitﬁte; FPailing to
do so, thé 3ré respondent appeinted arranged'fof transfer
of articles. It ie stated that initial appointment of
the appliqaht wasrbtovisional and that she was replaced
by the 2nd respondent after regular‘éelection. it is,

therefore, conténded that there are no merits in this

Clh.J'EJA..I.\,—l_J. Tt s a s ————- N

4. We have heard Shri Sudhakar Reddy on behalf
of N,Parameswara Reddy, learned counsel for the applicant
and Shri Ashok Kumar, Standing counsel for Pbstal, who

has placed before the relevant recofds.

5, . We find from the records that against the
name of the applicant, it is mentioned that she has
interest in the joint family and 1/5th share of g& Wl
incomes comes to about . R5.900/~ per annum, It is also ‘
7 : candidate ,
stated that she is a lady/to be married and therefore ghe

in the counter
is not considered suitable. It is mentioned/that she has
no means of livelihood, which is not supported by the
records. She could not have been eliminated on the ground
that she is a lady candidate. In these circumstances, the
appeintment of the 2nd respondent is set aside and the

respondents (appointing authority) is directed to reconsider

thetase on merits from among the same candidates who had

applied in response.to the notification dated 19-2-1986

to fill up the pés£ of Extra Departmental Branch Poétmaster,
Gurajala branch office, in accordance wiLh the rules, Thisg
shall be done within a period of two monthe from the date of

receipt of this notice., With these directions, the application

is aliowed. No costs. i (Dictated in open court)
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